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SPECIAL MENTIONS

Introduction of Marketing Develop- .

lopment Assistance Scheme for hand-

loom weavers resulting in accumula-

tion of handloom cloth in Krishna

and neighbouring distriets of Andhra
Pradesh

SHRI PRAGADA KOTAIAH (An-
dhra Pradesh): Madam Deputy
Chairman, I am presenting before
this House a serioug problem baing
faced by the handloom weavers. The
sale of handloom cloth in  primary
and apex weavers’ cooperative soci-
etieg has been restricted under the
Marketing Development  Assistance
Scheme introduced on 1-4-1989 in
place of the ‘rebate scheme which
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had been in operation since 1953 with
the proceeds of the Handloom Cess
Act 1953, and subsequently from the
Consolidated Fund. The ‘rebate’ sc-
heme wag in operation for encoura-
ging the sale of handloom cloth pro-
duced by primary and apex weawers’
cooperatives in the country. As the
handloom  weavers are unable
to- market their products;
produced out 'of yarn, for which they
are obliged to pay 35 per cent extra
over its actual cost price in the
form of recling, bundling, baling,
transport, insurance interest  bank
charges, State and Central Laxes,
plus the abnormal and  unchecked
profiis of mills and 5 long chain of
middlemen, while the composite mills
use up the Yyarn produced in their
spinning sections at spindle point
price for conversion into cloth, the
Government of India decided to re-
move the cost handicap of handlooms
vis.a-vig textile mills and power-
looms, by levying excise dutieg on
mill and powerloom cloth and also
by allowing consumer’s rebate . on
sale of cloth produced by hand-
loom weavers in cooperatives.
- The rebate scheme wag thus help-
ing handloom weavers in cooperativeg
to some extent to market their pra-
ductg in the face of the competition
of mil] and powerloom cloth. It may
be méntioned here that there has
been evasiop of excise duty on text-
tiles to the txtemt of nearly 1000 cro-
res of rupees per year ag confirmed
by the inter-ministerial committee
L]
appointed in  September last to
examine the problems of the hand-
looms industry. This has enhanced
the competitiveness of the mill and
powerloom cloth, causing serious set-
back to the sale of handloom ' clbth,
which means under-employment and
unemployment to handloom wea-
vers. ]
While this hag been the sad situa-
tion of handloom industry resulting
in deep crisis which led to starva-
tion deaths of handloom weavers in

certain parts of the country, the
Ministry of extiles hag introduced
Marketing Development Assistance

Scheme in place gf rebate scheme,
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A weavers’ cooperatlve society pro-
ducing cloth, worth . Rs. 10 lakng a
year is eligible for sanction of cre.
dit limitg 'of Rs. 4 lakhs, that is, 40
DPer cent of the annual produciion of
cloth, by the NABARD. Under (he
Marketing Development  Assisiance
Scheme, the society gets Rs. 60,000)-
the society gets Rs. 60,000 at the rate
of 15 per cent of the credit limifs to
market its cloth ailowing discount of
20 per cent to the consumer on sale
of cloth. This means that the society
1s permitted to market its products
worth Rs. 3 lakhs only out of its pro-
duction of Rs. 1¢ lakhs under the
Mlarketin% Development  Assistance
Scheme. ,

Under the rebate - scheme sale of
handloom cloth ig not restricted. The
Soclety may market its products with
rebate {0 the txtent possible. Then
the societies were selling their pro-
ducts with rebate normally to the ex-
tent of 50 per cent of their produc-
tion and the balance production was
marketed both by the apex and pri-
mary weavers’ societies. Buf, under
the Marketing Development Assist-
ance Scheme, the societies are requir-
ed to markef their products to the
extent of 70 per cent without any
assistance.

It was under these circumstances
that the primary societies in Andhra
Pradesh are holding cloth stocks
worth gbout Rs. 10 crores. They
submitted representations te the Cen-
tre t0 permit them to market their
existing stocks with 20 per cent spe-
cial rebate without reference to the
Marketing Development  Assistance
Scheme, but still there ig no  res-
ponse. 1 urge upon the Government
to come to the rescue of the hapless
and helpless handloom weavers im-
mediately by allowing a special re-
bate of 20 per cent for sale of the
cloth stocks held by the  wearvers’
co-operatives.

Tt is absolutely desirable and neces-
sary that the guidelines of the M.D.A.
Scheme should be revised to allow
them to receive grant at the rate of
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25 per cent of the credit limits sanc-
tioned to the societies or at the rate
of 10 per cent of the total production
of cloth of the societies to encourage
the sale of their cloth in the face of
the fierce competition of the mill and
powerloom cloth.

The Ministry of Finance should be
generous enough to provide funds for
the purpose of increasing the market-
ing development assistance to  help
the handloom weavers in co-operat-
ives ard under corporations, just as
it is providing funds of more than
Rs. 300 crores a year for meeting
cash losseg and also for subsidising
the interest, to the NTC mills, for the
benefit of their 1.70 lakh workers.
Thank you:

THE DEPUTY CHAIRMAN: Shri
Ramendra Kumar Yadav. Absent.
Dr. Bapu Kaldate. Absent. Smt.

Renuka Chowdhury. Absent.

Delay in clearance of Kelonp Dam

Project on river Kelon in Tribal-do-

minated district of Raigarh, Madhya
Pradesh
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